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I > CENTRAL /ADMINISTRATIVE TRIBUNAL, PRINCIPAI. BENCH,
new Ee;LHI.

0,A.No.2106/89

New Delhij January 2, 1995.

MR. S.R.ADIGE, MEMBER (A),

HavJ'BLE MRS.LAK3HMI SWAl^INATHAN , MEMBER (j).

Madho Singh s/o Shri Ghander Singh,
r/o 47/8C, Choti Mor Sarai,
Delhi Main, Delhi, Applicanta"

By Advocate Shri Mahesh Srivastava» •

0 Versus

Union of Indiaj
through
General Manager,
Northern Railway,
Baroda HousSp
New Delhi. ..Respondent

(N'one for the respondent).

J U D G M E NT{iQRALl

By Hon*ble Mr.S^R.Adiqe. Member (a).

In this application, Shri Madho Singh^ Fitter
Loco shed/prayed for a direction to the respondent

^ "to reinstate him as a Break Dowii Crane Driver ivlth
all benefits and continuity, and in the alternative to

appoint him as a B2reak Down Crane Driver 140 Tons.'

2. From the copy of notice dated 11.10.86

(at Annexure-Al tp the rejoinder.) filed by the
applicant, it appears that having been declared

suitable to operate 65X00 Break Down SteamCrahe^, he
was appointed to officiate as a Crane Driver in the

grade ofRs260-4(X)(lS| by down grading, the post of B.D.
Crane 65 Tons grade Rs,330-480 and Rs.260«400(Fe |
pureiy as a temporary maasure till such time regular
qualified person is posted against that vacancy.
It appears that subsequently this adhoo arrangement was
discontinued.

3- From the materials on recorf, it further
appears that the post of Crane Driver is apr..otion
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post, for which the post of Fitter held by the

applicant does not constitute the feeder category.

However, Shri M.Srivastava, for the applicant

contends that fitters, who have qualified in the

prescribed tests,, have been put to work as Crane

Drivers and because the applicant was eligible

for the post of Crane Driver, he was put to

work as such®

4. From the .re joinder, filed by the applicant,

it also appears that the ,applicant had not only

been found fit to operate 65 Tons Break Down Steam

Crane, and his performance was found to be satisfactory

vide copy of applicant's performance sheet at Annexure-

A3 to the rejoinder,

5. Keeping in view these facts,this application

is disposed of with the direction that if and

when the respondents take steps to fill vacancies to

the post of Crane Driver, they should also examine

the claims of the applicant for promotion/appointment

to such post, strictly in accordance with the extant

rules and instructions on the subject, and dispose

of his claim by a speaking and reasoned order

under intimation to the applicant. No costs

•(L'\KSHMI SlW4INArHAN5 • (S.R.ADIGP)
member (J). MEMBER(A),


